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AUTHORITATIVE ENGLISH TEXT

BILL NO.9 OF 2014

THE HIMACHAL PRADESH COURT FEES (AMENDMENT) BILL, 2014

(As PASSED BY THE LEGISLATIVE ASSEMBLY)



THE, HIMACHAL PRADESH COURT FEES (AMENDMENT) BILL, 2014

ARRANGEMENT OF CLAUSES

Clauses:

1. Short title and commencement.
2.  Substitution of section 34.

3. Repeal of H.P. Ordinance No. 6 0of 2014 and savings.



Bill No. 9 of 2014

THE HIMACHAL PRADESH COURT FEES (AMENDMENT)
BILL, 2014

(As PASSED BY THE LEGISLATIVE ASSEMBLY)
A

BILL

further to amend the Himachal Pradesh Court Fees Act, 1968 (Act
No. 8 of 1968).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Sixty-fifth Year of the Republic of India as follows:—

1. (1) ThisActmay be called the Himachal Pradesh Court Fees short title

and

(Amendment) Act, 2014. commencement.

(2) It shall be deemed to have come into force on 14 day of October,
2014.

2. Forsection 34 of the Himachal Pradesh Court Fees Act, 1968, S:bsti_tuti?,o‘tn
the following section shall be substituted, namely:- of section 4.

“34. Collection of fees by stamps or by e-filing system.—All fees
referred to in section 3 or chargeable under this Act shall be
collected by stamps or by way of e-filing system in the manner
as may be prescribed.” . |

3. (1) TheHimachal Pradesh Court Fees (Amendment) Ordinance, Repeal of
2014 is hereby repealed. g;d"-i e

No. 6 of

: : : ; 2014 and
(2) Notwithstanding such repeal anything done or any actiontaken _ = -

under the Ordinance so repealed shall be deemed to have been done or
taken under the corresponding provisions of this Act.
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